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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Appljication No.16 of 2003

Date of decision: This the 29th day of April 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice—Chaiﬁman
/

Smt Sukla Rani Dev
Working as Water Supplier,
Office of the Regional Director,
National Savings OrgaIisation,

Shillong.
By Advocates Mr M. Ch

«e.....Applicant
nda and Mr G.N. Chakraborty.

- versus -

1. The Union of India, represented by
The Secretary to the Government of India,
Ministry of Finance,
New Delhi.
2. The Commissioner,
National Savings Commission,
12 Seminary Hills, Nagpur.
3. The Regional Director
National Savings Organisation,
Shillong. .
4. The District Savings Office
National Savings organisation,.
Shillong. _ «.....Respondents
By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

O R DER (ORAL)

CHOWDHURY, J. (V.C.)

1

There is no dispute that the applicant was engaged
as Water Puller by the respondents. According to the
applicant, besides supplying water in the office, she is
also rendering service against the post of Cleaner,
Watchman etc. and thus she is engaged in various sorts-of
work by the respondents. Against that the applicant is
getting a lumpsum amount and presently she is drawing

only Rs.200/~ per month.



f 2. By this application the applicant has prayed for a
: direction for conferment of temporary status in the light
of the Scheme introduced by the Government from time to
time;
3. I'have heard Mr M. Chanda, learned counsel for the
applicant as well as Mr A. Deb Roy, learned Sr. C.G.S.C.
Mr Chanda stated that Rs.200/- is too meagre for a person
to sustain herself alongwith her two minor children. Mr
A. Deb Roy, learned Sr. C.G.S.C., on the other hand,
submitted that the applicant hardly needs to work
continuously. In supplying water to the office it hardly
takes takes an hour. The learned Sr. C.G.S.C., referring
to the written statement, contended that the respondent
Organisation is 1itself pruning the staff strength and
accordingly steps are being taken for restructuring of
its function on the recommendation of the Expenditure
Reforms Commission. Accordingly the restructured
Organisation is to be <called the National Savings
Institute and it will have a staff strength of 122
against the existing strength of 1191 and it will have
} ten Regional Centres instead of twentyseven Regional
Centres and 135 Sub-Centres in the existing
Organisation. The learned Sr. C.G.S.C. further submitted
that there is no sanctioned post of Cleaner to
accommodate the applicant.
| 4, As alluded earlier the applicant is working under
the respondents since 1984. The comunication bearing
No.1040/10(2)Misc/94 dated 29.7.1999 sent by the Acting
Regional Director, National Savings, Government of India,
Meghalaya, Shillong, itself indicated that the applicant
was engaged in 1984 on a consolidated amount.  The

commuUuNicatioNeeececoos

.,_:‘51}%{



communication also mentioned that the applicant was the
daughter of a former Peon in the ©office. The
commﬁnication further mentioned that the applicant was
married and abandoned by her husband with two minor sons.
On compassionate ground the applicant was engaged as such
consolidated rate.

5. " In view of the facts and circumstances ‘of the
case, I am of‘the opinion that ends of justice would be
met if a direction is issued to the applicant to.submit a
representation narrating her grievances before the
authority within a month from the date of receipt of thio
order. If suoh representation is made the authority shall
consider it \sympathefically and pass some meaningfui
order as per law. It is expected that the respondent
'athority shall consider the same as expeditioulsy as
possible.

6. With the above observation the application stands

disposed of. No order as to costs.

D. N. CHOWDHURY ).
VICE-CHAIRMAN
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INTHE MATTER OF : ~a AL /03

Smt Sukla Rani Dey
* o Appli(_‘ant

- versus =

Union of India & Ors..

« « « Respondents.

LIST OF DATES & SYNOPSIS

The petitioner above named respectfully éubmits

that this original Application seeking a direction upon

the respondents for confirment of temporary status under

the Casual Labourers (Grant of Temporary Status & Regu1a4

risation) sScheme of Govt. of India 1993.

That some of the relevant dates with brief facts

leading to filing of the present application are as

under

1984

That Smt Sukla Rani Dey appointed on monthly
wages basis as Water puller in the office of
the Deputy Regional Director, National Savings
Organisation, Shillong for supply of drinking
water, since then she has been continuously
working in the said office under respondent NO.3
till date without having been regularised in
service and without the benefit cf regular pay
scale.

VApplicant is entrusted with different nature
of works including file carrying etc. in addition -

Lo her normal duties.

contd..



10.9.93

id

1.7.89

19.2.88

29 03094 3v

23.2.98 |
26-4 099
4.5.99 !
13.3.2002 §
4.,5.2002
12.12.2002

That the Government of India, Department of
personnel & Training, issued "Casual Labourers
(Grant of Temporary Status & Regularisation)
Scheme of 1993 .4

The applicant has fulfilled all the criterié |
@s stated in the aforesaid scheme for graﬁt
of temporary status by virtue of her prolong
casual service for a period of about 18 years
as such she deserves consideration of her
case for grant of temporary status. But the
saild benefit is denied to the applicant on
the plea that she has engaged as a part time
worker.,
That the Government of India had raised the
labour rates w.e.f. 1.7.89 to the extent of

Rs+33 .50 per day in respect of casual labourers.

That the Govt. of India under D.0.p letter
dated 19.2,.88 had decided to regularise the
service of all the casual employees working
in Grecup 'D' posts under various department

(Anhexure-S).

That the Govt. of India vide Memorandum dated
29.+3.94 further raised the rates of béarness.
Allowance to the Central Govt. EmploYees but
the said benefit is denied toc the gpplicant
since she is not provided with the regular

pay scale.

Applicant has apprcached the respondents time

and again praying for grant of temporary

) Status to her and accordingly submitted several

representations but the said representation
did not yeild any result, hence the present
application.
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. GUWAHATI BENCH

.\ Ml (An Application under Section 19 of the Administrative Tribunals Act, 1985)

B

‘ Title of the case : O. A. No. /2003
i;

| S[mt. Sukia Rani Dey : Applicant

; It

|| - Versus -

| |

}! Union of India & Others : Respondents.

[

1 |

| ;

B INDEX

B

|

(—

? SL Annexure Particulars Page No.
‘ 01 —-— Application 1-13
102 [ Verification 14
ll 03, 1 Cop of Certificates 15-1¢

[ 04 2 Copy of Office Memorandum dated 10.9.1993 1T - 9206 .

I ol

\ \' 05 3 Copy of Identity card 21 -

| ‘ 06 4 Copy of O. M. dated'29.11.1989 Yy
07. 5 Copy of Ictter datcd 19.2.1988 (Extract) 23 -

| | 08 6 Copy of O.M. dated 29.03.1994 24-95|

I 09 7 Copy of Representations  dated 23.2.1998,

j 26.4.1999, 04.05.199, 1332002, 4.9.2002 and |2 ¢~ >3}

B 12.12.2002
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
) GUWAHATI BENCH : GUWAHATI
| (An Application under Section 19 of the Administrative Tribanals Act, 1985)
0. A. No. 12003
|
BETWEEN
Sm}i Sg[xkla Rani Dey -
Wo{rkmlg as Water Supplier in the
Oﬁice «:thhe Regional Director,
N l. , : Savings Organisation,
Lower Lachumiere, Shillong-793001
~..Applicant
1.|  TheUnion of India,
'| | Represented by the Secretary to the Government of India,
Ministry of Finance, New Delhi.
2. The Commissioner ,
| National Savings Commission
1 12 Seminary Hills, Nagpur - 440006
3.i | The Regional Director
| National Savings Organisation,
| Lower Lachumiere, Shillong=793001 -
|
4, | The District Savings Officer
| National Savings Organisation,
| Lower Lachumiere, Shillong-793001
...Respondents.
:
|
Supla CalL Ve,
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DETAILS OF THE APPLICATION

This application is made against the action of the

respondents in not granting temporary status and.

consequent regularization in service to the applicant
with effect from 1984 in the post- off water
Pulier/Cleaner and/or any other Group D post as well as

in denying her the benefit of regular pay scale with

- effect from 1984 .as admissible to her in terms of the

relevant scheme launched by the Government of India.

urisdiction of the 1'ribunal.
The applicant declares that the subject matter of this
application is well within the jurisdiction of this

Hon’ble Tribunal.

Limitation.
The applicant further declares that this application is

filed within the limitation prescribed under section-21

| of the Administrative Tribunals Act, 1985.

Facts of the casc.

! That the applicant is a citizen of India and as such he

1is entitled to all the rights, protections and

privileges as guaranteed under the Constitution of

india.

gw(/\,éa)(&ﬂ—“‘”‘ 0%



That the applicant was initially appointed on monthly

i wage basis as Water Puller under the Respondents in the

f Mational Savings Organisation, Shillong for supply.of
Orinking Water. Since then, she has been continuously
. working in the office of the respondent no. 3 till
| date, however, without having been regularized in

| service and granted regular pay scale.

That ever since her appointment as Water Puller in the

vear 1§84, the applicant has been serving continuously
under the respondents without any break. Besides her
;scheduled duty of supply of water in the office, the
japplicant has been rendering her services against the
.post of cleaner, watchman etc. in the said office. As a
| matter of fact,Ashe is being entrusted with different
| types of works and as such, she is also doing other

miscellaneous official work such as file carrying etc.

PP

!whenever ocoasion arises and she is ordered in that

| respect.
P

That the applicant has been attending to all types of
;works as assigned to her by the Respondents from time
ito time and'she has been performing her dutiesrto the

;best satisfaction of the respondents who have

appreciated her qualities and abilities on different

joccasions and have issued valuable certificates in her

favour.

f vear 1984 by the then Deputy Regional Director,

W

l Subtdo Ront' 0Oy

JR—
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Copy of some of such abovementioned certificates

are annexed hereto as Annexure - 1.

That by wvirtue of her continuous service since 1984

kunder the respondents as casual worker, she has become

i
lentitled for grant of Temporary Status under °“‘Casual

Labourers (Grant -~ of Temporary Status and
Regularisation) Scheme of Government of India, 1993

issued by the Department of Personal & Training,

1 Government of India under its Office Memorandum dated

10.9.1993. The said Scheme, inter alia, provides as.

follows:

CEQ4- IE:E[: Et t

1. Temporary status would be conferred on all casual
labourers who are in employment on the date of
issue of this 0. M. and who have rendered a
continuous service of at least one vear, wt‘wich

means that they must have been engaged: for a

period of at least 240 days (206 days in the case

of officesrobserving 5 days week).

e
i
x

Such enforcement of temporary status would be
without reference to the creation/availability of

regular Group ‘D’ posts.

Conferment of Temporary 'status on a casual

Fadd
bl
bl
z

labourer would not involve any change in his
duties and responsibilities. The engagement will

be on daily rates of pay on need basis. He may be

Quiidor Gan O
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. 5
deployed anywhere within the recruitment
unit/territorial circle on the basis of

availability of work.

Such casual labourers who acquire Temporary Status

s
<
3

will not however be brought on to the permanent
establishment unless they are selected twrough

regular selection process for Group ‘D’ pests.”

fhat it is needless to state that in the instant case,
the applicant has fulfilled all the criteria as stated

IJ-
I
dabove.

Copy of the Office Memorandum dated 10.9.1993 is

annexed hereto as Annexure - 2.

'“”jhat the applicant begs to state that she has™ been

jorking under the respondents for the\period of last 18

<. ¥ v—

eighteen)  years and as such deserves consideration of

Jer case for grant of temporary status and consequent

-

iegularization as well as for grant of regular pay

cale with effect from the date of her initial

—i

dppointment. It is stated that her name has been duly

registered with the Employment Exchange, Department of

|
%abour, Government of Meghalaya, Shillong. "
|

=

A copy of the identity card granted by the
Employment Exchange is annexed hereto as Annaxure

- 3.

! | | Surta Rat D%/



QThat in spite of her entitlement for grant of Temporary
;Status under the Scheme aforesaid, the respondents have
inot éonsidered the case of the applicant over these
#years for grant-of the said benefit. The said benefitl
fhas been denied to the applicant apparently on the plea
;I‘that: her engagement has'been as a part time worker.
fMoreover, till date the respondents have not paid the
;applicant her salary in the regular scale of pay. It is
;g‘stated that the respondents are paying her only Rs.
5200/—~ in cash per month and she has been told that an

;amount of Rs. 750/- per month is recovered from her

| towards House Rent against the accommodation which has

|
"been provided to her by the respondents. Thus,

fwirtually the respondents have been enjoving her

! service against the lump-sum monthly pay of Rs. $50/~.

'That it is stated that Govt. of India had revised the
" l.abour Rates with effect from 01.07.1989 to the extent

of Rs. 33.50 per day in respect of Casual Labourers and
. this decision was communicated, amongst others, under
ﬁinistry of Finance, Department of Expenditure Office
| Memorandum No. 13017/1/8-E. II{B) dated 19.09.1989.
3 This decision was also communicated to various other
f departments of the Govt. of India and on the strength
1 of the said office memorandum, the department of
telecommunications had also issued similar

| communications notifyving the revised rates.

| Lo R PG
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A copy of a communication dated 29.11.1989% issued

by the dAccounts Officer of the office of the

Telecom District Manager, Shillong, notifying the

revised labour rates in terms of the OM dated

19.09.1989 is annexed herewith as Annexure - 4.
]

‘Tiﬁat the applicant begs to state that the Govt. of

Ihdia under D. 0. P. letter No. 66/70/87 - SPBI dated

)

19,02.1988 had decided to regularize the services of

the casual employees working in Group D posts under its
arious departments and as such a scheme in this behalf

as formulated. It was noticed that many casual

L Y . SR | S S

abourers were deprived of appearing in  the

lepartmental test as they did not happen to complete

B o A

240 days of service during the previous two years but

Srmen=3

e

]

had rendered the service during any previous two years

g

f their engagement for a considerable period. It was,

Lherefore,_decided there under that the casual workers

who had rendered 240 days of service during any two

vears, would be allowed to take the departmental test.

An  extract of the above mentioned letter is

annexed herewith as Annexure - 5.
1)

 That it is stated that the applicant was/is eligible
jfdr-consideration of her case for regularizatiqﬁ even
lunder the above scheme but unfortunately nothing bhas
?been done till date. It is further stated that the
gGovt, of India, Ministry of Finance, vide Office

|Memorandum dated 29.03.1994 revised the rates of




j
|
D?arness Allowance to the Central Government Emplovees

with effect from 01.01.19%94. But since the respondents

hhd not granted regular pay scale to the applicant, the
: ‘
|

bFnefit of the above mentioned office memorandum was-

also not extended to her.

| A copy of the above mentioned office memorandum

dated 29.03.1994 is annexed herewith as Annexure -

6.

4.12 That the applicant states that she has been abandoned

$y her husband since long and she has maintain two
%ep@ndant SONS. bshe has been working wunder the
ﬁespondents for the period of last 18 (eighteen) years
%ith the expectation +that her services will be
legularized and the benefit of regular pay scale will

be extended to her but to her misfortune, nothing

Fruitful have come out till date and consequently  her

grievances have remained un-redressed.

4-13{That the appiicant has approached the respondents time
[and again prayving for grant of Temporary Status to her _ ;
land eventually submitted several representations on
123.02.1998, 26.04.1999, 04.05.1999, 13.03.2002,

%94,09.2002 and 12.12.2002 to the Respondent No.2 and 3

‘seeking redress of her grievances. The  said ;

representations were received by the respondents but

|could not yield any response.

Copies of the above mentioned representations are

I . -
! annexed herewith as Annexure - 7.

| | Qello tany, D%
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i
ﬁhat the applicant begs to state that by denying the

%enefit of Temporary Status to the applicant, the

irespondents have acted in an arbitrary, unjust, unfair

and discriminatory manner. They have, therefore. made

themselves liable for an appropriate direction from

ﬁhis Hon’ble Tribunal, as praved for in this

|
application.
|

, That this application is made bonafide and for the

cause of justice.

Grounds for s) with le vision:

;For that, the applicant bhas been serving under the
it :

&espondents as Water Puller/Casual Labour since 1984

lcontinuously.
j

i
iFor that, the applicant has acquired a valuable right
For grant of Temporary Status and regularization of her
lservice in terms of D. 0. P. letter No. &6/70/87 - SPBI
idated 19.02.1988 as well as the ““Casual Labourars

(Grant of Temporary Status and Regularisation) Scheme

'of Government of India, 1993°° launched by the

'Government of India vide 0. M. dated 10.9.1993.

For that, the applicant has been serving since 1984
continuously and without any break and her performances

‘have been certified as satisfactory by the respondents.

|For that, the denial of the grant of Temporary status

| and appointment to the applicant is arbitrary, unjust,

R,

\A

Suhda. Rant’ 0%/



'@Jstice -and-

- CGonstitution

|
p
;

- dscheme:

reqularizati

*j:applicationi

also - of

of India.

#ade approaches to the

for- grant

on., 1993.

| Details of remedies exhausted.

Personal

-Article - 14

ﬁemporaryﬂstatus but with no result.

~ﬁther regular Group D employees.

of temporary

approaches

and

~unfair- and in violation of the -principles-of natural -

16 of the =

‘For that, the applicant submitted representations and

respondents - for - grant -of

For that the applicant has been arbitrarily denied the
benefit of regular pay scale/minimum pay scale although

her service was utilized by the respondents like any

%or-that service of the applicant has been utilized by

ihe-respondents more -than eight hours -in a day and in -~
bddition to the office work she has been entrusted with - -
"the_night duty, retaining her in the ChOwkidars-quartermvi
ﬁé}for-a very long period, a s such'entitled~to-regular~f@
wpay scale/minimum pay scale with -al other - admissible

- iallowances at least from the date of issuance of the -:-

—status - and- -~

IfThat the applicant states that she has%exhausted>all
the remedies available to him and there is no  other - -

-i}alternative and efficacious remedy than to file this :

representation -~

Suilo Raxs O
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made by the applicant - have failed to - evoke -any ~

FESPONSE .

The applicant further declares that she had ot
previously filed any application, Writ petition or Suit
before any Court or any other authority or any other
gench of the Tribunal regarding the subject matter of
this application nor any such application, Writ

petition or Suit is pending before any of them.

‘degspmmghtﬁwf

under the facts and circumstances stated above, the

- applicant humbly prays that Your Lordships be pleased -
. t0 admit this application, call for the records of the-
case and issue notice to the respondents to show cause

as to why the relief(s) sodght for in this application v

shall not be granted and on perusal of the records and
afterwhéaring the parties on the cause or causes that-5

may be shown, be pleased to grant the  following

relief(s):

-

L
8L1 That the respondents be directed to grant Temporary

Status to the applicant and reqularize her service in

- terms of D. 0. P. letter No. 66/70/87 - SPBI dated - -

19.02.1988 the Government Scheme, 1993 retrospectively

with effect from the year 1984. -
M.—u-. - - - *

SuALo. Raxg e
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That the respondents be directed to grant the applicant—j~
the benefit of regular pay scale with effect from - the |}
date of her initial appointment i.e., with effect from~ 
the yvear 1984

ors;

alternatively to pay the minimum of the pay scale with

' -allowances in terms of the direction contained in terms -

of Casual Labourers (Grant of Temporary Status and
Regularisation) Scheme, - 1993 to the applicant with
arrear .pay and allowances at least with effect from J

1.9.1993. -
Costs of the application.

Aany other relief(s) to which the applicant is entitled -

as the Hon’ble Tribunal may deem Tit and proper:

Interim order praved for.

puring subsistence of this application, the applicant

prays for the following relief:. -

That the respondents be directed not to oust the

applicant from service till this application is decided

- by -the Hon’ble Tribunal.

uuuuuuu

i This application is filed through Advocates.

Sublarant VY7



! Particulais of the LP.O.

RS 1. P. 0. No.

-ii) Date of Issue

-+ 1ii) Issued from

12.

iv) Payable at

 List of enclogures.

As given in the index.

76 60 53 54

S Rr S I

G.P.O.,

G.P.O.,

°3.
Guwahati.

Guwahati.

Suila. Rane ey
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- 1, Smti Sukla Rani Dey, Wwife of Sri 8. C. Dey of

Low%r Lachumiere, Shillong - 1, Meghalaya, do hereby verify

the statements made in paragraph 1 to 4 and é to 12 are

trug to my knowledge and those made in Paragraph 5 are true

:g]

4

i
|

toﬁmy legal advice and I have not suppressed any material

|

FacF,

and I sign this verification on this the _ . day of

Jajrary, 2003%.

quilo- ant DY
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: o~ _ - - - Efwdr 223233
Telograms : “SANCHAYA™ ' Telephone : 223233
' qrRE SR, T S ‘
GOVT. OF INDIA, MINISTRY OF FlNANCE K

Uy {99 G
NATlONAL SAVINGS OR(JANISATION
st fdas &1 Fralay

FHCE OF THE REGIONAL DIRECTOR

AT e fuaT, A, (man - 793001
Lower Lachumicre, Meghalaya, Shillong - 793001

- T 6l

To uﬁ%r’)qm 23 dnot{ﬁ comeaTT

—————
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Do Offiee o V@-’FLJW<
©. Roat A0 Y

Wz&? /{}{/r\—CQ. 4
T C&g&. arrit alola
odaTiene '/ﬁogobj .

| /

Flstrnct Savmgs thcer :

e gred (VT qTw)
W hod ((:O'

'Ur*'\a BE;
NATION»’\L SaVHRGS QRGN
EREIRCT IS (Wﬂu
MEL’HALAYA‘ SHILLONG
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L . . KJU\% : '.‘ : . B - h 4._é(
I Mor s tbbddrr 7 90=Un bt () o 2
. : Goverriment ol Trndia . - ' ; o
b - ' Ilu- dulry of rorsonnt ], PL60 andT Penniong
' [)L[Jdl lJnuwiL wf Fersonnel b Tralning
: sk ok ‘ . '

: K

Mew Delhi, the LOth Sept., L1993,

OFFLCE PO AR DL

Subject: Grant  of  Lemsporary ‘status and rugularl ation of
Casual = woriers —=  farmulation of & ‘scheme’ in
puareuance of the CAT, Frinicinal Bemch, NMew Delhi,.
Judgement  dataed 15th February. L”” in the case pf
Ghird ey Hamel & otbhors Ys. U0, ' ) )

RETE2 ' :

Viezooguidobines do the mabtbtoer of recruiiment of  persons o on
e Uyreevgagyee Dasis in Donbral Govervment oof fics were imsued  vide

Pl Department’ s QLo 490072 /00-1Es LLO ) daled 7ab. 80, T

Lohiey has further Leen roviewed in the Light o the judgement B
e CAT, Privicpad derch, dew Delhi delivered o L6.02.90 in - the
cten o preltition filed Loy Shomd 1000 Hamal ared others Ve  Union of
cria oanrd it has boeon decioed thal wibii e thu,maiuting]¢guidu1inub
conhadned  in OG0 dabted 7.06.08D aay continue Lo L followed, " ihe
necnk el Lemporars stalus too Lhe casaal wnployens,  who are
poetly empluayed and haser eederod e veesr o oT _Cmntinuomsg
PPNV YT JJ?,CHHLIMJ’(50?&r1muﬂﬁLAUffiLI%ilJthDF_iﬂiyn Department  of!
Telecomg o Foste  and Ballways may be rogulated by the scheme  as), .
wpprended . ' L . S !
Yo Minkstey ool Finance cote: . are requested. Lo Lring the schema
ey Loz mnolice CGT T appoiniiceg. avthoriticvs - under oo thedir -
cdadteistrative conlirul o aod ensuere Lhat o recrwi bnent o Lnuualg )
e ayyoes da durie in accordance vi bl the guidiel inds dontadned  ind
0.1, dated Vo4 Caned ol reegligence showld be vLcwed'
st L OUE Y ard rought Lo Uhe notice u(-dppruplanu uuLhdorlLy for~
'xﬁnxlhg pﬁumwttand sud tab)e nLLlH]. : :
‘n, L o . ey :
e : : T . . Wd/ -
v e ‘ ' ’ - T (Y.G. Faranda)l
o ' ' T ' o DlFuLtOF o
Ty . . . - ' '
il HlnchrULS/UupnrlmPnLJ/UTTl(Un uf thm”ﬁbvurthnt_of
tndla as per. the standard Jist. ST
Lopy thi‘ Lo 6t a;LLc¢ﬂwwL|.nntl..nlh)rdlfn\Lw arfiecen of R
L) Ministry Gf Fersonnel, PG ord Fensicns ‘ ‘ K
Li) Ministry o Home Mffairs - : o I .
2. 011 officors and sectic e dec e - MHA and- hall
ZMinistry of Fersornmel, FG and’ ILF lon”; o S T e

osds-
(Y LG. Faranda)
Director
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Department of FPernonmel & Training, Casual Laboweors
(Gramt of Temporary stalus wamd ReQulurisa i on . achemo).

A

i, This  scheine  shall be callod "Casus b Labourers  (Grant ot
Trzmporary - Status and Regularisaltion) Schemn of Government  of
Tvdia s L9745, :

2. Thic scheme will come Into force woeof. 1.9, 1990,

This scheme isg aprplicalble o (WYY 'J" Ldbourers  in employment
o the Mifnis tries/Depar tmert s of (;'u,;w-:'.'r.n.(:-r.‘t‘, oF T Dndia - and Lheir
obltatched And sUboId Lan L whices, on Lhed '(b.l'.a\'ty-." Of issue  of  thege
rlers . But b shial) not e applicalilo o chound  workore i

" Deppartment of Fogta

P tway 8% Departmenl of Telecomauriication and
i already have Uheir owin SChumen.

a. Temporeary shatus

1) .Te.n»r:].)un"é\r‘/ Sutatug vilvoud el L Conformed ity el

ool
Labowrers wha arm in cmp Lorsmorn

e Lhe clia e o s
of ‘this 0.1, wid o e erendered o cunn b inuous
service of. at least one yoar,  whicl mearis that Lhey
MASt hasve b cneraged  Far i o };x‘x';’_ Sleast Sa0
ays (W6 days  in e Coants 3l GFficey observing O
days vedl) : ’ '

1) Buch confe rmen . of
r(':'rr?r'ur«cr.{ (0] Ll
Group "D posly.

Lemporary olatus wolld be wi thout
Lrealdorsavai labilil, ot regular -

Py Corferment. of Lmporary ol wn o casual labourer
would  not nvelve any  change in his duties and
responsibilitivs.  The e dxmen T wil) been daily
rates of  pay  oon reed  boso M may. e deployed
carvyvlicrs wd Lhin Lhe  recrut Linen 1 wri b/ terei torial

circle on the Losis of aved Lability of wark.
) il -/").-'i’,'t.u.'.l‘u Garsniiad Tabiowrers vl UL B i ey Lavbue
vin bl ot bovice sz, b oot eny o bl pracdacerd v
e establistmlnt unleses Lhiey oo se lectoed througiy '
oregular seloection process, Tor Group ‘D posts.
Ty
Y



T«mporary status, would entitle the_;asual labourers to the
fQ}Xowing benpflts-— e B R : . .

i) Wagas - at .daily'rates with reference to the minime

i . af  the pay scale fTor -a corrpnponding regu’
Grouu ‘D’ o1.agial lnLXUdLng DA HRA & CCA. -
' S PRSP

PR

i)“ﬂenefit= of xncrumwnts at {he same rate as applica-
 ble to .a Group 'D' "employee would be taken into
faccount for calculating ‘"pro-rata = wages for every
fone . year “of service subject to performance.of duty
tfor atleast” 240 dayc P06 deys'in administrative
'ibfflces ,observing® & . days. week) in the year'Trom‘“f
-Lhe date Df'conferment of temporary ﬁtatus.’”" !

' KA ::\v, G 4

: }\ l' ':‘- - . '..'
;i)‘Leavu entltlempnt Will be o a pro"raLA bas;u at the
ﬁ atm of one day for every il days of work, casual or -,

£5~ or any other lind of legye, except maternity ‘leave, = :
awfwill not -be 'admissible.! They. will also be allowed . -
"(Lo carry forward the leave’ at their credit on ”their
1 mrogularisatjon.- "Thiey - will not be entitled to the

”{ *baunefits of encashment 1of leave on tmrmination of,

,; “service for Jany, [reason or; ion, thedir quitting service..;”

::v : iy t," : ,; . ' \.; . ‘ .

_f? i mgrwiv) Maternxty leave to- lddy casual labourers. da_admissi—j”'
TR?*ﬁﬁﬁtﬂﬂ?ﬁﬂ%ébleAto regular u{oup‘lD' employees will be!allowed. .

B ENs1o 2o My B RN T a5 f"\““- : . o

.2 . L ', .

}ﬁﬂ3 s;gy);sax!,of- Lhe service’ ‘rendered unduvxremporary Status .

:ﬁfwould ‘be . countad ' for’.the. purpoue» of. retirpment'
RS benefitb aftvfdthenrlrecularisatlon. "‘P%““"w‘”‘“
'v‘:,,.'.. ,13 vl S Sy {."‘""" ERT 'n"‘-'”".' . . -A;..’,-uu': . .
B%vi) After, rendering’ Lhree Cyears qonttnuous Y geryice AT
M?;M,H_,jj-j“after conferment ' of, temporary status, the ‘casualfhiTiv
Ay ' labourers. would,. be treated on .par. with temporarys |
é:stroup ‘D"employues for Hihe ! purpase of,contributionﬁﬁw‘gu
oo to  the . General' Provxdent;nFund . and™ would - alsoﬁf}' '
further be" ellgiblexifarfathe grant’ .0f Festival®
Advance/FloodjAdvance on.thefsame conditions . as are
,applluabl to rtemporary .Group D vmployees.’ provided .
they. furnjsh' qu‘uuurntimqw gram phrmanunt quL.,
pervants of thoedir DupaerenL.,“ '

P g——
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M&‘VLLZWUHLLI thuy Lare ruuulnr;bnd Lhﬂy would bo Lntxtled
;ff‘#o“ Lo, Productivity  Linked Upnu,/hd—hoc bonus only, at’
Do Lhe rates as upplicable Lo casual labourers. "

.
N .

&

b.“‘ Mo benaefits othnr than “Lhose prCifiDd above: will be admis—
»ible to casual labourers mith Lemporary staltus. However, if . any
w o "iadditional’’ benefits. are admissible Lo casual workers working il in.
Imdustrial vaslablishments in viena of provigsions  of Induatrial
e DltpuLu Ault, they shall conlinue. tu bLe admissible Lo such casual
Iabuurers. s . ' '

P2 .

e ——— . e D -

.




! ‘rCLC)h ! . .

Tot Dnpd b cantermant wf 't(ruq>uj“n\—y dwhaluu, thae wsaervices ol a
cacaal s labourers may be dispernsed with by givign a notice of one
duerilh An wiriting. A casual labouwrer with ltemporary status.  can
Aleu cquit service by giving a writion notice of one  month. Thi
muges for the notice parlod will be payable only for the days on
mhich such-casual worker is engaged on work.

d

o Procedure for filling up of

(3!‘(3\J[: N {)()!si;f; s

i) Two. ocut of evary three vacancies im Group D cadres

in  respective offices where the casual labourers
have been working would be filled up as per extants
recruitment rules and in accordance wilth the instru-
cticns issued by Department of Fersonnel & Training
‘.rmm‘-amongstu.casual vorkers wilth tamporary status. B
Tloviever ragular  Group I statt randered sarpluas
for any reascn‘will e prior claia forr absovrpltion
against existimg/fulure vacancios. in cane of 11li-
Lerate casual labourers or those who Teil Lo (Tulfil
‘";thu mindimum guallficatlon prescriberd for poat, requ—
)uriuation.'will b conelderad only. nquanL thas
pObts in respect of which literacy o -lack of
:~m1n3mum qualiflraLlun will not be a requisite quali- .

P AT ﬁgﬁ ification., © They .would - be allowed age relairation .
;qiag &'rw%ﬁ&hequiValent to thP period for which Lhey have . . woried & i

{J.”n; ' **continuously CdedT’ mpyﬂrc petrene s TRTMe ST ""f:‘fuzfﬁﬁ'”“”

3 : w.."_ v,;,'."' N . N ‘ ) [ ’ 8 —

‘ 4;up'”Q,&ZAOn{ragulmrihation mf asua] wpwkur vith temporary: status, no . '
‘;},h ;ﬁubskitute¢ in ‘his:'place.will be: appointed. as he was not. holding’ :
E 4Ld“"d”?ﬁpabt.fﬂ/xoxdtlun A, khis ;ﬁuuAh e viowsed very seriously and o

' ~A“uttuntion of-the apprnpriqte avthorities showld lhe drawn to such
; z~‘ﬁ“”cnummﬁ?for suitable  disciplynary action agalnst - the officmrs
} el IVLolating%therE Lneruct;onb,(“;h. L . ’,,”" R ‘
10.:'In,future, tha gumdmltnea ab containnd in hﬂtb ‘Departmer’ !
VZ wadatau‘7 -4-19083 shuuld bu'fO\ﬂowed mtr\ct‘v in. Lhe matter - of -
>/ 4 a ement of . casual um o mwﬂ iniCentrul bovernmmnt folCQb. o
. '}Q 9 ploy l

! o . l R NSY ‘4 Inpl, ff{‘ ‘ e ‘_\‘ '_‘ :. y, v' ""&' ')/"Y“.'“‘ 3 ,. ‘W’{rl‘ . o e .
; ; }u‘ll g%bepartment of: Peraunnwl;mnd raxnnng w111 nave tha power - to.

it B maka¥amandmunts® or frelaxdany. of 1hu1 rovisions in the Scheme that
T4 ma?bbu cunb;dmred nwﬁwmaury'frum.1imv 1o txmu.;._ ST A o
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e ‘.-,ijaﬁggéiuwnr~op UBIECOMMUNICATIONS .

Vs OFFICE OF THE TEILECOM, FISTRICT MAMNAGER :: SHILIONG,

./
e
"\l

PR g ) ) 4 1
No;hA141/89~90/7 ST Pated at Shillong the 29¢h November, 1989,

All SQDOOSO?;‘!‘,Z\OES<.') ;

under TeDoM.,! Shillong.

\_/‘cg »-D O ’Nc Lue. l,(-éf‘-,\; - N
: - , . ( '

. ’ . L
Revision of Yabour Rates,

Consequent upon the revigion of Dearness Allowance to
1
i - the Central Government Employees Commun%caﬁed under D.O

'\"T."
New Delhl letter MNo.S5-1,/69. = yp dated'2Q;©.b9 and Ministry of

Finance,fDepartment of Expenditure O.M, Noj13017/1/BAEgI(B)

dated 19.9.%g)]! the"TuD.Mo,' Shilleng 1s
DS 4 { ‘

labour ra-tes' @ Rsﬁ33:50 (Pupces

‘Please to revise the

Thirtythree and Paige fifty)
#'{ only per day in respect of Casuval B Labourers engaged under
ST Muster Ralls.!

S e

1

- The reviged raﬁe will be applica-b;e to the Casual
vl Labourers engaged under Mus

: and-shall remain in force ti1l further '

¢

orders,

- The arrear wages &g per revised raﬁes mentioned above
; may please be calculated and Due and Drawn ctat
”each Muster Roll Maﬁdoor may”
this offic.e foriﬁcrutinyj

ement against
please be prepared and sent to

>

| oL
(K .//55{ 1.
AccouLjh,foicer(A&PJ ' .
O/0 the TolccomJ Distqict Managerﬂ
Shillong«793001,

5757 e G
? 7 — Tr .> "'
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Ausex use -

o3 - D.o.p. Lr. No. 66[10{87-SPB.I.
T dated 19-2-1988

. Rggularisation of casual cmployccs in Group ‘)’ Posts — 240 days of ‘ "7(>
+ se®ice in any two years qualilies the cligibility for Departinentat Test -

. According to the existing instructions full time casual labourers
. arc allowed to appear. in the Group ‘D* cxamination previded they.had
" rendered 240 days of scrvice during each of the two preceeding  years
“ (4 years in the casc of part-time casual laborrers). 1t has been brought
" to the notice of this ofiice that many casual labourers- are deprived of
appearing in the deparumental testas they do not happen to complete 240
days of scrvice during the previous two years but had rendered the service:
during any previous Lwo years of their engagement for a considerable
period. |

The issuc has now been considered in the Directorate and it has been
decided that the worc ‘preceding’ may be deloted. A casual labourer
complcting 240 days ot service during any two ycurs will be cligible to take
the Departmental test subject 10 fulfilment of other conditions such uas

orders of preference, restriction of number of candidates, cte.




24- Aumexvve= 4
F. No.I(1)/94-E 11 (B)
Government of India

Ministry of Finance

',Dcpartment of Expenditure

- Ney Delhi, the 29th March 1994.

]
!

OFFICE MEMORANDUM

f R ‘{:)l.- .

- Subject:-  Payment of Dearness Allowance 1o Central Government

Employees - Revised rates effective from 1.1.1994, | .

[

7 Thé undersigned " is directed 1o refer to this Ministry’s Office,
‘Memorandum No. 1(37)/93-E.11(B) dated 27.9.1993 on the subject
mentioncd above and to say that the President is pleased to decide
that the Dearness Allowance - payable to Central - Government
employces with effect from.Ist January, 1994 shall stand modified as

follows:-— -

- Date from Pay range | ' | Rate of Dearness
which payable | : - Allowance payable per month
111994 Basic pay upto 104% of pay.

Rs. 3500/~ p.m.

- Basic pay ubov‘é_ . 18% o‘fv.puy Sl"bj-CCt to '
Rs. 3500/- paand o minkmum of R, 3040/- p.mALs
upto Rs.6000/-p.m:; o | |

Basic pay above - " 67% of_pziy s-uvbjec.t to R
Rs. 6000/- p.m. a minimum of Rs.4680/- p.m.
2. The provisions contained in paras 2 and 4 of this Ministry’s
O.M.No. 13017/2/86-E.11(B) dated 21.11.86 relating to Groups ‘B’, ‘C* .,

and ‘D’ employees and dated 26.3.87 relating 10 Group ‘A’ employees™ |

shall continue to be applicable, while regulating Dearness Allowance

under these orders.

3. Waile the additional instalment of dearness ;yll‘lowu-n‘(:c payablé

e .7.‘}‘;»‘«"?»-"

“underthese orders shall be paidincashto Central Ggycrm]]cx-il(:xvnployccs,

I e B



- 5 -
including Armed Forces and Ruilway pcrsonnc\,-dmwing pay abue
Rs.3500/- p.mey e insalments of Jearness allowance payable from®
1.7.1990, 1.1.1991, 1.7.1991, 1.1.1992 & 1.7.1992 shall continue 10 be
credited Lo respective provident fund accounts of the cimployees drawing

pay above Rs.3500/- p.am. 10 accordance with the provisions contained
in this Ministry’s oM N_O.l3()17/1/89-[111(8)'dmcd 19.6.1990. |

4 The puyment Of account of Dearness Allowance involving

fractions of 50 paisc and abovemay be rounded off to the next higherrupee,

and the fractions of less than 50 paise may be ignored.

5. ‘These orders shall also apply 1© the civilian employees paid
fromthe Defence Services Estimates and the gxpenditure willbe chargeable
tothe relevantheadofthe Defence Services Estimates. In regardto Armed

Forces Personnel and Railway employees, arate orders will be issued

by the Ministry of Defence and Ministry of Ruilwuys_r(:spccn‘.'cly.- vob
.6, In so far as the pcrsons‘scrving ‘1 the Indian Audit and Accounts

~.  Department-arc concerncd, these orders issuc 10 consultation with the
Comptroller and Auditor General of India

7. 1lindi verston of this office memorandum Ls attached.

- Qw,,; -

' ( C. Falachandran)

Under Secretary 10 the Govt. of ITndia:
To -
distribution list etc.

.. Copy (with usual number of spare copics) fox'wvu‘x'dc:d o C.& /}.G.,
U.P.S.C, cle. cle. @ yer standard endorsement list.
1 . .

-

All Ministries/Departments of the Government of Indiaas per standard



Por your klnd considurotion.

fOr OUOCa

/41414ox Us e — _r

The Rugionul Diroctor

. National Savings Office

Louer Lachumicre S e
Shillong = 793 001 L ke AR

i

Sub 1 4 Re@uest Por qrant of "07 Post to mé. '

e

" Rospected Sir,

Mast humuly I would like to- inPnrm you that the
post of a cleanar. Helper: Chawkidar or Paun has fallan vecant

~in yGur offlco. 1 bey moa t raspacL?ully to of far myael? na

a candidata Por the nituution.

Aa ‘ragards I bog to state that 1 have been supply-

ing water in this office (148 0) alnce 1984 to' till date on
agoinot the ragular na turae ofuvark v Sir un?ortunataly 1 did
not get any bonafxta which implumontﬂt&on of var;nua ordars
pagsad by the Government of India (vida OaMs No. 13017/1/06—
£~011, datad 21.11.1986( 0.M. Na. 49014/86 Eett (C) dated
07.06.1908 0.f1s Nao §1016/2/90 Estt (GC) detad 10.09. 1993.

Y raault at. prusant my palary fs. 175/~ (Rupaas One hundrad

& Sevanty Pive) only per month fraom 07.01.1998. Sir 1 am. tou

. poor and unable to nontinuu my Famlly maintein.

Sir 1 huve uxparianca oF work ag @ uat ifﬁgely
claanlng. Paon and sinca 1994 ustch end uord dutyain the
oFPice of the Nationel Savings Drrxca, Louwar Lechémisre
ahxllong ~ 1, Meghalaya Por more than 14 yoaro.

"N

l? you bo kind unough to salact ma for the

on my dutiaa.

I beg ta submit hora uith copias 0? teatimonlals

)

. I thorefora, most humbly pray . Lhat 'you u1ll be
kind enough to grant me- a °p" post. I will bp obliged to you

. Yours Paithfully,
Y o |  Qucile Reevee O
7w N ( SUKLA RANI'DEY )
-\ $(Q’ - *  \Water Supply¢i
. : ‘ o . NeBe Offico
~ Louwer ‘Lachomiroe

24; - | ' waﬂ)}
| - .‘} :

. Post, I shall to oatxq?y my super;ors uith Falthful discharga'



: |
ﬁuuw vee 1 L.

~ 2'1;., B ($e*4’u.ﬂ)

‘ To, o ' - . oo : |
- ahe Reglonal Director o - . ! :

.‘L

) ”ational Savings Office

. ‘Lower Lachumiere
Shillong.

r:::::s::zﬂun:unnauumun:u'nx:

oY

Sub : Extension of benefits due to casual labourer.

Respected Sir,

, I bég to approach you with the following prayer in
the hope that if will receive your due consideration.

2. That sir, I have been working continuously in this
office since 1984 mainly as water supplier. During this
-~ period I have also per formed the duty of peon, cleaning'anﬂ
watch and ward and for these works. I have been drawing only
Rs. 175/= per month as salary or wages, whatever it may be
called. It is, perhaps, one of the rarest casrs. in the whole
of India where a libourer is given remuneration of this
nature; .although ‘under the Govt. of India, Ministry of
Finance, Deptt. of Expenditure OM. No. 13817/73/78-E 11 (B) of
19.9.89. labour rate has becn raised at the rate of .Rs. 33.34
per day and although this order applicable to all casual.
labourers employed in various Govt. stablis shments of - the '
Govit. of India. The great injustice donp to me by not. ex-
tending the benefits due to a casual labourer has put me to .
untoward fimancial hardship which is obviously against natu-

ral justice. ' ; o
3. That'isir, under the scheme known as '"Gfanﬁ of
Temporary. Status and Regularisation scheme OM NO.

CB1H16/2/9¢ Estt (C) of 1993 " which becomes operational
w.e.f 1.9.1993, a casual labour rendering service continu-
ously for one year hat been conferred with tempoarary sistus
with the usually benef{tw na admiseible Lo regular Group "D
employees in the Central Govt. offices. But it is a irony of
fate that I have not been considered for this benefit as yet i
although -F have rendered service for more than 14 years in 5
this office. This unjust treatment has dashed all by hopes ' ;
and aspirations for making bgotl ends meet.

L : . |

Contd....,P/z o

PR !
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Dated, hlllong

1, therefore, request that you would be graciougvenoughv to
take into,consideration my prayer at pnraurnphr 2 % 3 and pass

necessary orders for entending all benefits to me .

1 fervently hope that I mﬁuld be favoured with a kind reply
from your_ehd within.a reasonable period of one month. HoweveT,
if I am not fdvoured Nlth any reply mithin this'period, if may be

construed that my praycn has nat received ymur due attention . and

sympathnt;c COHQIdPPatIDH. In Lhat evont Lherp mxll be no other .

option left' fDP me but to aﬁproach the appropr1ate in phased

manner for redress ed of my grievances.

'deufs fadfhfullyv
chzfu CRas DO
26 - (}L) !

.T'W';Lé__ﬁ_:_f\_l_—- B . (SUKLA RANI DEY)

Water: gupplier
N.S. Office
" ghillong
‘Pin ~ 793001




Cwith this prayer.

- | o | Promanone - T (582D

-G .
TO, e
Prhe Commissioner , ' -
National Savings Commission :
Govt. of India
12 Seminery Hills

Nagpur »
Pin - 440006

Sub: Prayer for extension of benefits due to a casual labourer.

"Respected Sir,

) ‘ Most humbly and Pespgctfulfy-l bheg to approach you with- a
prayer in the high hope that it will receive your active consid-

eration. '

Thiat ®ir, the coneclocsed letter adelreased to . the Regional
Director, Mational Savings office, in which [ havefbhen warking
far the last 14 years, will speal: of the praynr_intbnded to he
put forward for your perusal and sympathetic consideration.

That sir, it was my firm. hope that the head of .the office
stationed ‘here at Shillong would kindly consider my prayer fa=;
vourably. But, ae 111 luck would have it, he had not even Te-
ceived my. above letter not to speak nf'conﬁidevinqvthé prayer. 0On
the contrary he hasvsounded"d@notd'mf caution that in future . 1

_ o . e :
may lose the present job and & that event. .l . may also be served

with a notice to vacate the quarter that has bnen;prbvided to ine.
Thus, - my hope of getting the grievances redressed at this . level
has received a heavy juolt and hence my approach to your honour

Ig' thefefore,{ferVently'urge,yQUr honour on to chsider - my
case sympathetically' in order that in thésw‘days, Qf~ crisis I
along with my family may not be put to financial hardship.

Ygurs’faithfglly
SR Peeng DoAY

Dated, Shillong .  (SUKLA RANI DEY) W-5-99
The ‘ Water Supplier
- ' N.S. Office
Shillong -

Pin — 793001



muvalived copy sended .
Auugem vhe . T <$Uﬂw)

W

To, ~ B30 .
The Commissioncr,
Dafuds 4 fgfor

National Savings Commission
- aGovt. of India,
2 Seminery fils,

Nagpur - 440(006

Through Proper Channel

Sub : Eﬁ.&(’.sf_qf.l-_of..ff’L@.‘.-l.’!’.}{ﬂ.‘-f’.’.(.-’.ﬁ.’.f!7_!".7.’11_".7__Q_f_f.(l?.f_e.l?}{{?l!LPﬁY&L@_P/l/S dearpess

Respected Sir, _
- Most humbly and respectfully | beg to approach you with g Prayer in the high hope
that it will receive your active consideration. '

2. That Sir, | have been ‘working Continuously in thig office since 1984 (Certificate
enclosed) as Casual Labour. It is -perhaps one of the rarest cases: in the whole of

of India Ministry of Finance, Deptt. of Expenditure OM. No S 32 (21/16/86 - WC
(MW) dated 23/08/1988. (Copy enclosed for ready reference). Labourer rate has
been realised at the rate of 1/30" of the Pay at the minimum of the relevant pay scale
Plus dearness allowance for work of 8 hours 3 day and although this order applicable
to all casual labourer employed in varioys Gowt, establishments of the Gowt. of India.
The Great injustice done to me not extending the benefits due lo casual labourer had
Put me to untoward financia| hardship which is obviously against natural justice,

3. That Sir, under.the scheme known as “Grant of Temporary status and Regularisation
scheme OM. No. 51016/2/90 Esit (€} of 1993" which becomes operational w.e.f,
01.09.1993 (Copy enclosed) a Casual Labour rendering service Continuously for one

1 therefore, request that you would be gracious enough to take into
consideration my .Prayer at paragraphs 2 and 3 and Pass necessary orders for -
extending all benefits to me [ therefore approach your honour the highest authority of
the Deptt. with request to give a kind look to the above matters at point in the under
the Gowt. of India Ministry of Finance Deptt. of Expenditure. It js my frevent hope that
your honour would be kind enough lo do all that is needed to mitigate the mental

Yours faithfully,

Enclosed .- _ hiuly.
o St dex Rex g™ u-f’/

1. Cerlificales of office '
2. O.M. No.-S 32 (21/16/86 - W(C (MW)

v Sukla Rani Dey L(“CJ‘OZ .

Dated 23.08.1988 N. S. Office,
3. O.M. No. 51016/2/90 Eslt (C) of 1993 Lower Lachumiere
Dated 10.09.1993 Shillong — 1
Copy to :-
~ The Regional Director,
N.S. Office,

Lower Lachumiere
Shillong ~ 1. ’
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Date ,‘3?’”&00'2’

., The Commissioner 4

National Savings Commission )
' Govt. of India - i ‘ .
v 12 Seminery Hills. o ' C Vo
~ Ragpur 3 - | :
*- Pin - 440 006.

;v‘.;'»-;éREGULARISATION & EXTENSION OF BENEFITS DUE TO CASUAL

I beg to invite your kmd attentlon to series of correspondences
from me side an subject stated above Vide Letter to RD, NSO Shﬂlong
dated 24.02.1998 & Reg;ster_ed letter s Receipt. No.. 2390, dated
04.05.1999. .

2. That sir, I have been working continuously in this office since
1984 mainly as water supplier & Cleaning. '»’During this period I
have also per formed the duty of peon and watch and ward duty
since 1993 to 14t February, 2002. I have been drawing only Rs.
200/- per month as salary or wages, whatever it may be called
and the quarter that has been ptovided to me.

3. - That sir, under the scheme known as “Grant of Temporary.
Status and Regularisation scheme OM No. 51016/2/90 Estt (C)
of 1993” which becomes operational w.e.f. 1.9.1993, a casual

labour rending service continuously for one year has been

conferred with temporary status with the usually benefits as
admissible to regular Group D’ employees in the Cent_ral Govt.
offices. But it is a irony olfiijfate that I ' have not ‘beenﬁc‘ori‘sidered
for this 'beneﬁts as yet ajtt}ongll [ hav.etrendered service for more
than 18 years in this office. This unjust treatment has dashed

\ - all by hopes and aspirations for making both ends meet.

4, \Sir, it needs to mention hefe that when the Commissioner, NSO
visited our office in the N.E. Region, Shillong -1 in the year

1999. 1 seized an opportunity to meet him and discuss the

.\‘

L Nemivy
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_ subject at length. During discussion he held out a hope that the

matter of regulansatxon had been under active consxderatlon of

- the Deptt. An a decision on this account would be taken soon.

But nothing has been heart so far from the NSO Directorate in

this Iegard As aresult of in ordinate delay in takmg decxslon on .

this issue. I am afrald I might not have en_;oyed the cumulative

benefits of regulansatlon.

Sir, it does not seem to be irrelevant to make a reference to the

' cnvnl Appvnl made in the Hon'ble Supreme court of India, which

provrdes a proof that appellants shall a]so be regulansed from

v the day their Juniors in the Common Semonty list were

regularised. Which provides a proof that some of my Colleague

in the N.E. Regmn Shillong - 1 engaged durmg the period 1986
had been absorbed in regular posts on the 7t Feb. 2002

whereas in this Reglon I (Shukla Rani Dey) engaged on 1984 :

have been stﬂl kept on waJtmg for regu]ansatlon The
circumstances leadlng to the discrimination W1th me of the
same Deptt. In the matter of regulansatlon‘ are, ‘however, not

known to me.

.However mtrude upon your valuable time pushmg forward my

fappeal in this issue It is ' my frevent hope that your honor would be

kmd enough to do all that is needed to mitigate the mental sufferings

of me in waiting for regularlsatlon by deciding upon the issue at the

earhest

Thanking you,

Yours smcerely

S LL\WL Reun DQy

(Shukla ;Ranl Dey)
 Water Supplier
N.S. Office
“Shillong - 1

1332009



" The Commissioner,

~

;

Sub:

/']"/i NN =

- 3 3 | . ~ Reminder - 1il
Advanced copy sended

/2//1/0_2.
National Savings Commission -

Govt. of India, -

12 Seminery Hills,

Nagpur — 440 006

Through Proper Channel

Extension of the pay at the minimum of the relevant pay scale plus deamess allowance
and reqularisation due to casual Labourer. . :

Respectﬂd Sir,

Encloses ;-

Most humbly and respectfully, | beg to approach you with a prayer in the h!gh hope that it will
receive your active consideration.

That Sir, | have been working Continuously in this office since 1984 (Cerlificale enclosed) as
Casual Labour. It is perhaps one of the rarest cases in the whole of India where a labourer is
given remuneration of this nature, although under the Govt. of India Ministry of Finance, Deptl of
Expenditure OM. No. S 32 (21/16/86 - WC (MW) dated 23.08.1988 and 49014/86 Eslt (c) dated
07.06.1988 (Copy enclosed for ready reference). Labourer rale has been realised at the rate of
1/30" of the Pay at the minimum of the relevant pay scale plus dearness allowance for work of 8
hours a day and although this order applicable Lo all casual labourer émployees in vardous Govt.
establishiments of the Govt. of India. The Great injustice done to me not_extending the benefils
due to casual labouger had put me to untoward linancial hardship, wln(‘h is obwously against

naturat juslice.

That Sir, under the scheme known as "Grant _of Temporary status_and Reqularisation
scheme OM. No, 51016/2/90 Estt (c) of 1993 which becomes operational w.e.f. 01.09.1993
(Copy enclosed) a Casual Labour rendering service Conlinuously for one year has been
confinmed with temporary slatus with the usually benefils as admissible to regular Group "D"
employccs in the Central Govt. offices. But it is an irony of fate thal | have not:been considered
for this benefit as yet although | have rendered service for more than 18 years in this office, This
unjust treatment has dashed all by hopes and aspirations for making both ends meet. ‘

I'therefore, request that you would be gracious enough lo lake into consideration my
Prayer at paragraphs 2 and. 3 and Pass necessary orders for exlending all benefils lo me. |
therefore approach your honour the highest authority of the Deptt. with request to give a kind
look to the above malters al point in the under the Govt. of India Ministry of Finance Deptt. of

Expenditure. Itis my frevent hope that your honour would be kind enough to do all that is needed

to mitigate the mental suffering of me in wailing for reqularisation by docudmg upon the issue at
the earliest. :

Yours faithfully,

Qu ym VAL
| 2f12/47
SUKLA-RANI DE

1. Cediicoles ssued by Gazetted Ofices
In this olfice.

‘2. OM.No.5.32:(21/16/86 — WC (MW), dﬂle(l 23.08. 1998 & N. S. Office,

49014/86 Eslt (c) daled 07.06.1988 Lower Lachumicre
3. O.M. No. 51016/2/90 Eslt (c) of 1993 Shillong - 1

Dated 10.09.1993 B
4. O.A. NMNo. 76 of 2000, date of judgement 05 02.2002.

Copyto:- ' .

J

, 51»)/” >

The Regional Duorror
N. S Office,

Lower Lachumicre,
Shiltong - 1.

U :
Lg \F e '-:C"

9
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUVAHATI BENCH $3% GUWABHATI

O.A¢ NO. 16 OF 2003

Smt . Sukla Rani Dey.

seeve AEElica.n .
- vS-

Union of India & Ors.
cecee Reepondents-l

In_the matier of ¢

Written statement submitted

by the respondents.

The humble respondents beg t0 submit the para-wise

written statement as follows $

1. That with regard to the statement made in para 4.2,
of the application the respondents beg to state that:’:zo not
admit that the applicant Smt. Sukla Rani Dey has been appointed
as water puller in the. office of the Regional Director, N.5.0.
Shillong . ‘aﬁ;w;r she has been asked to supply water in the

office on contract basis and for that work she hardly reduired

30 mimtes time in a day to complete her jobe.

2.  Phat with regard to the statement made in para 4.3,
of the application the respondents beg to state that since
her work does not come under the purview of the defination
of casual labour hence the question of continuous service

or break in service does not arise. Moreover, the Regional

Directorate, Shillong has neither assigned nor entursted



o o
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any other work other thean the supply of weter in the office.

3. That with regard to the statement made in para

-4 +44 of the application the respondenis beg to state that

the certificate that has been annexed as Annexure=-I doe not

have any bearing to her claim to grant her temporary status

on cagual labour since she has not been appointed as casual

labourer in the office of the Regional Director, N.3.,

"Shillong by the competent authority.

4. Phat with regard to the statement made in para

4.5, of the application the respondents beg to state that

‘the respondents do not admit her claim that the applicant

falls under the purview of the defination of the casual

labour, since the applicant has been engaged for water supply
in the office which takes hardly 30 minutes in a day. Hence
the provision that applied for the casual labourer under

Rule does not applicable to her casee

5 That with regard to the statement made in para

"4 46, 0of the application the respondents beg to state that

the answering respondents do not admit her claim that she

"fulfilled all the criteria in the ingtant case becausé the

applicent has not been appointed by the answering respondents

in any point of time as casual labourer, which is clear due

40 the fact that the applicent could not able to give any

kind of documents in support of her claim that she has been

meﬂ '2.\.\
engaged as casual labourers—Her nature of work involves 8

A—L

hours a daye
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6o That with regerd to the statement made in para 4.7,
of the application the respondents beg to state that the con~

L tézition of the answering respondents are same as in the earlier

. paragraphy

‘T That with regard to the statement made in para 4.8,
- of the application the respondents bég to state that thm

she has been provided with the accommodation imxwak and Rs 750/~
'per month is recovered from her for that accommodation is not
.true and sustainable because there 1s no provision in the
National Savings Organisation to provide accommogation for
their employeess Moreover, the office accommodation of the
NeS0., Snillong office is provided by the State Govt. on

_ free of cost .

8 That with regard to the statement made in para 4.9,
iof the application the respondents beg to state that the
applicant is not applicable on her because she hzes not been
aprointed as casual labourer in the office of the BegionalA

‘Director, National Savings , Shillong.

9 | That with regard to the statements made in paras

4410, 4411, 4.12, 4.13 and 414 of the application the respon-

‘dents do not sustain her claim because the applicant does not

;come under the purview of the casual labourer definatione.

| Turther the answering respondents beg to state
/(ha.t the Fational Savings Organisation is going to fxce

j* drestic reduction in the staff strength of National Sevings



=~
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p
and there is going to be restructuring of its function, on
the recommendetion of the Expenditure Reforms Commigsion.
ﬂfhe restructured organisation is to be called National Savings
Ingtitute and it will have the staff strength of 122 against

the existing strength of 1191 and will have 10 Regional
Gentres Instead of 27 Regiodal Tentres and 135 Sub=Centres

in the existing orgenisation. The Regional Centres of
National Savings Institute will be at Chendigarh, Incknow,
Xolkata, Guwahati, Bangalore, Chennai, Mumbai, Jaipur, Nagpur,
and m&&:i.tion to HeadqQuarter at Nagpur.

The accpptance of the recommendations of BEeR.Ce.
by the Govt. of India, the above mentioned restructuring is
in the process of implementation are likely to be completed

by Feb/03 and there is no sanctioned post of elee.nir/

Hence, the respondents submit in the light of
the above submission that the petition is not maintainable

in law and in facts.

Verificationecoceccoco
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BERIFICATION

Gy SR Gpm NGB G GEr GEv GRS fam WES  Wm o

I, Seri RATov S PePR_ » Dresently

working as RQ%AEMQ\ Dahe D, N Q‘m.qu,# » being duly

authoriged and competent to sign this verification, do hereby

solemnly affimm and state that the statements made in para
I & 9 are true to my knowledge and belief

and those made in para being matter of records,

are true to my infomation darwix derived therefrom and the

rest are my humble submigsion before this Hon‘’ble Tribunal.

I have not suppreseed any material fact.

And I sign this verification on this2\{ th day of

Mo e 20036

/

Dsclarant .
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IN THE CE TRAJ;}A%K/I_INJISPRATIVE TRIBUNAL

1

SN

8,7

T GUWAHATLBENCH

In the matter of

Q.A. No. lélof 2003

Smti Sukla Rani bév
-

Union of India & Ors.
mﬁndw

In the matter of

Rejoinder submitted by the
spplicant in reply to the
written statement submitted by

the Respondents.

The applicant above named most humbly and

@éb@ctfully begs to state as under

1ol
N
u
|
i‘ i
i I
| i
|
1
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I :
i
P
| "
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I:
i
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That the applicant categorically denies the statements
made in paragraphs 1,2,3,4.,5 and & of the written
statement and begs to state that she was engaged not
only as & Water Puller byrth@ Respondents but she was
engaged in other miscellaneous works of the office like
carrying of files, cleaning of office, duties of Peon,
Watch and Ward duty on regular basis, thus keeping her
@ngagedeﬁ% for the whole day and she has been attending
S;Gh dutieé7¥u11 time Qasi§ since 1984 continucusly and
without any break.,és sdchs}sha is entitled to get the

Temporary Status and regular scale of pay in terms of

the relevant sohé@a, of "the Government. The certificate
. . . “\’ . . [N . -
o B »* .

4 ‘ eyt A

o
—

w’aﬁ

GonT

Sullla Rass 0/
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Eann@xed as Annexure-I1 with ths 04 clearly indicates
;that the applicant has not only been carryving water

ébut malntaining the office as well under the
respondents.,

iThat the applicant categorically denies the statements

i -~

made in paragraphs 7,8 and 9 of the written statement

ﬁénd beg to reilterate that she has been provided with

accommodation by  the Respondents against rents as.

\éstated in the 0.A. and she has been engaged 1in the

works of regular nature by the Respondents for long 18

vears by now and, paving her a meager amount which

amounts to unfair labour practice.

. That it 1is further submitted that it would further

%videht from the letter bearing No. 1040/10(2)YMISC/94

Ejated 29.7.99, whareby the then acting Regional

Director H.S., Govit. of India submitted pvara wWise

comments in respect of present applicant with reference
to  the letter bearing No. 12299/HRD/8~5/98 dated
§28u5;19995 wherein it is specifically admitted that the
éores&nt applicént is working in monthly wagss basis, it
.5$ also admitted in the saidv letter that she was
;angag@d way back on 1984 and working on part time
éﬁasisu it is further admitt@d,\her’ service 1is being
?tilized on personal relationship, Jt is not understood
;Uw a Government Office how the service of a casual
Norkar is  being utilized depending on personal
relationship, therefore, factually it is not correct

that the applicant is a part time worker. It is

| Sullla Roat OLF
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l#at@qorlcally submitted that the applicant is a full
|

ﬂtlme worker and the plea of part time worker 1s taken

i
1
|
Nconferment of temporary status
igs also entitled to the

by the respondents to deny the legitimate claim f-m-oo't

and regularization of

her service. The applicant

I
i
I
1,
ibenefit of regularization of her service in the light
|

|

regularization scheme, 1988.

of the casual worker’

Further the plea of proposed restructuring of the

espondent orqanlzatlon as stated by the Respondents in

relevance Lo the issue

l
i
.
! their written statement has no
|
| in the instant application.

g

W A copy of the letter dated 29.7.1999 is annexed as

Annexure—8.

That in the facts and circumstances stated above, the

application deserves to be allowed with costs.

Suwtrrane poy
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] VERIFICATION

I, Smti Sukla Rani Dey, Wife of Sri 8. C. Dey of

Lowéer Lacbumiere, shillong - 1, Meghalava, applicant in 0.A.

ND.M 16/200%, do hereby wverify and declare that the

statements made in Paragraph 1 to 3  of this rejoinder are

trug to my knowledage and I have not suppressed any material
faq&u
And I sign this verification on this the jdjﬁ}day of

i

April, 2003.

Suklow gl DL
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' ) RIIGISTERED

FICE OF THE REGIONAL DIRLCTOR : HNATIONAL SAVINGS
(GOVT.OF IUDIA)IMEGIALAYA: qHILLONG '

| A
%69 !t)” “/10(2)Misc/94. Dated the ?9th July 99

lro . - - v'
The Deputy - Vatlonal Savings Commissioner (T),
Nagpur.
. Supe- . Parawise comments against the petition of
: Smtl..Sukla Rani Dey, Water~puller.
Ref 1~ Letter No,12299/HRD/g- 5/98 dated 28th May’99
Sir,

Kindly refer to your letter under reference, on tho
subject noted above. '

Before submitting para-dloe comments, I would like to
snbmi a brief history as gathered'regarding’'the antecedents ot
the ngagement as labourer for supplying drinking water ron

mon age basis. . ' o
L//f 1//w smti, Sukla Rani Dey is the daughter of Late Shri S.C,
e;, Ex~P i

eon of this office and sister of our pregsent Peon

‘ghrl Sukumar Dey. She 1s also the sister of Shril Sailendra Dey,

Ex-Casual labourer who served as might watchman and who filed a
°uat at the Honourable CAT, Guwahati hench(Sase MNo.,46/98),
sfhti Dey 1s married but wae abondoned by her hasband with tuo

. ; . - RN Ao 18-
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rector, MHational Savings, enaaced her sexvice in the vear 1934

///1nor sons. $neing this weetched conditinn, the then Dy, Rogional
.f:

\\

Wy

or supnlying drinking water on mOﬂLh1v vage hasis. Sihce then,

she has heen supplying drinking water to thius office., Her wage
has been revised on eeveral uccasions and nresently, she is re-
ceiving R5.175/- per month from this office. T
As such’) 1in respect of para one of her applicatnon
I would like to state that she is-a part time worker -engaged for
supplying drinking water and not full time worker. Though the

nature of work is regulmr, but she oupply one or two buckets of
water in a day. Her service has been engaged purely for. Supplyinq

water. Therefore, her claim for engagement as full time worker:
does not deserve any justification. However, occasionally we

engaged her 'service especially during exigency purely on personal

relation, . .

Regarding residential accommodation,_it rnay ‘be men-
tioned here that no quarter was alloted to her. The said quarter
' provided by the State Government was alloted to her brother
Shri Sailendra Dey, Ex-casual labourer verbally by the then Ly,
Regional Director. Yince she is the sister of Casual lahourer,
so she started to reside with her sald boother after she was
abnondoned by her hushand. Thoucgh the serisice of the said brother
was terimninated after a theft case occured in our office, but she

was allowed to reside in the said guarter on humanitarian ground.

Resides that there was no claimant of the cuarter.- On the other
hand, this office has also not issued any notice for vacating

on humanitarien ground. tlowever, this office will issue necessa-

P

the said quarter occupied by her, seeing her wretched conditioi/<;y

ry notice for vacating the quarter as and when requires.
Under the circumstances, considering the nature of

work, she does not deserve justification for engagement ags full
time worker or “asual labourer.

/%J ;

~.

Yours faiphif ulIy~\.

//@/_.-—f

( S.K. Tamuli 6
Acting Regional DlreCtOL,
National Savings, {Govt.of. Lndia),
lMMeghalava, bhi]long.
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